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- Central Administrative Tribunal
BYDERABAD BENCH : AT HYDERABAD

0.A. No. 1147/91 Date of Decision : 19-12=-91
T.A.No. :
_G.Venkata Sukumagp Petitioner.

Shri P.Krishna Reddy ‘ Advocate for the

petitioner (s)
Versus

The Chief Personnel Officer, SCR, Rail Nilayam,Respondent.

Secunderabad & 2 others

Shri N.V.Ramana Advocate for the
' ' Respondent (s)

CORAM :
THE HON'BLE MR.:@,BALASUBRAMANIAN : MEMBER (A)

THE HON'BLE MR. C.J.ROQY : MEMBER (JUDICIAL)

§. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?

5. Remarks of Vice Chairman on columns 1,2,4
" (To be submitted to Hon’ble Vice Chairman where he is not on the Bench)
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20=8-91, Due to ﬁ%iél low position in the panel the appli-
cant ’ could not get == appointed to the Group 'D’' post for
which hhev hags been empancllied. The Nespondents inste;d
offered the Group '0' post in the lower scale of 750-940 at
Guntakybl. Gut this also did not materialise on account of
opposition from the Lapour Union. The applicant . hoped that
they would be abscrbed atleast in Group 'D° postl in
Carriage Repair Shop, lirupathi itself. In the meantime

the Respondents issued employment notification No.1/91
calling for applications from the open market for filling

up 40 group 'D' posts., The applicantﬁ-:is aggrieved that
while :he , who had bezen empanelled for Group C ' posts and
sub59qﬁently could nct be accomacdated even in Group 'D' posts
in the Guntekyal Oivisicn, it is not groper cn the Eart of
the Respondents to ignore the case of the applicant and to
Pill-up the vacancies from the open market. Hence this I

applicaticn,

3. Counter has been filed on pehalf of the faspon=-
dents opposing the apgplicetion, Their plea nouw is that they
have reccived a letter io.E(NG)11091/RR-1/21 dt.16-9-91

Y

from the Rsiluey EBoard @} which all fresh recruitm&nfs)to
groug 'O’ pésps haﬁelbeéplstappeq. They have also taken
paine to point out that:neithér the initisl empanslment

to the Gfoup '6’ costs nor the subseguent concurrence of the
applicants for absorbticn in the Group 'D' posts vests the

applicants with any legal rights.

.l'l.a.
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4, Ve heve heard Shri P.Krishna Reddy, lesrned counsel

for the applicants and Shri N.V.Ramana, leerned counsel for th?”'h
Respondénts, We hzve also none through the records carefuliy.
Ve are of thervieurfhat the applicant: 4% entitled to be
considered atleast for the Group 'D' post . In these circums-
tances uwe difecﬁ the Respondents Lhat as and when the Group 'D'
posts in the ougsider's guota become aveailable at Carriage
REpéir Shop, Tirupéthi or any where e}se in the Guntak&al
Division, the apgplicant: shoula be considered first before
considering any other case in the order of 'his rank in

the emsanelment for Group 'C' posts.With thess directicns

the application is disposed-of with no order a2s to costs.

(R .BALASUBRAMAN IAN) (c.-.ﬁsv)f I

Member (A) Member .(3)

Dated: 19th December, 1961, ﬂ”///tEEéT] T

Uicted in Gpen court, ep Registrar (J)

P - Tt

avl/

T0 . ‘ :
i. 7The Chief Personnel Officer,
' S.CeRajilway, Rallnilayam, Secunderabad.

2, The Deputy Chief Mechanical Engineer,
Carriage Repair shop, Tirupathd.

. 3. The Viorkshop Personnel Ofiicer, _
Carriage Repair uhop, S.C.Railway, Tirupathi,

4, Gne copy to Mr.P.Krishna Reddy, &dvocate, CAT, Hyd.Bench,
5., One copy to Mr,l,v,Ramana, SC for Rlys, CAT.Hyd.Bench, °
6, One spare COpYs
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